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Present; Ms.Reenu,proxy for Ms.S.Janani, counsel for the
applicants ' '

ffl.A.]259/2003

Learned counsel for the applicants states that if

•>o advised, applicants could file a contempt petition.

subject to aroresaid, she does not press the present

rjetition.

Allowed as prayed. Subject to aforesaid.

•lisrtiissel as withdrawn.
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Chairman.
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